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Regn, ﬂo.RA- 184/93 In Date: &\ 3
0A~ 917/93 =
Sthri Jag Mohan Bhandari’ ... Rpplicant
.
Versus :
Union of India .... Roaspondents |

CORAM: Hon'ble Mr, I,K, Rasgotra, Administrative Membar
Hon'ble Mr, J,P., Sharma, Member (Judl,)

(Judgement by Hon'ble Mr, J.P, Sharma, Memb or )

Aggrieved by the judgement and order dated 29,4, 1993 |
passed in 0n-917/93,_the applicant has filed this reviev ;
applicat ion with the prayer that the impugned orders dated |
22,12,1992, be declared illegal and void and the applicant
be ordered to be reinstated as Cashier, Category 'A' with !
placement in original position ui;h complet e/ propar charge
of the Cashiser, |

s 2, We have parusa& ;ha Tecords-of the case gnd also have
qcna‘through the judgement under rgviev, The revisw of an i
| L |

orda#/as laid down under Order 47, Rule ég CePoChy lims on

thg ground when there is an errpr apparent on tﬁe face of
fheljudgamsnt/ordar, or that any substantigl avidencé W hich
Was not in the knowledge of the applicant, is nou.being f il ed ?
For consideration to consi der the finding given in the judgement, ;

in the light of tha\afur@said document and on such analogou;

qrfound,

|

n . | |

i
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e The aoplicant in thislrsuieu appLicatiunihas only
averred certain further points, reopening the Whole casse, ;
Even though grounds nouw urged do not help the applicant,

as therg is a categnrical-?inding in the judgement that
the applicant himself by a letter dated 7.7.1992, addressed
to the Senior Admini strative Officer, haslstatéd, Mue to |

eyesight problem, I am facing certain problems to continue

as Cashier. I, therefore, recusst that my services may
please be utilised. in the Ssction, The arrangement g may
also please bg made to appoint someone from the Section

as Cashier vice ma," In viau of this, the finding arrived

at in the judgement does not Need any reconsiderat ion gven
. B a

in the light of the Further averment s ‘made in the revieu

application, The contentzan of the applicant that he has

L

submitted this latter und er duress,.&ennof be accept ed
5 e

4, In Faet, in the Feview appllcat;on, the applicant

has desired Certain answers to querlas from the Taspondant s
and that is not theg scope of the revieu apPlication, Therg J
is no error apparent on the face of t he judgement, nor any é
further avidence has been desired to bg cnnsiderad for the l

T avi i :
eu1ew,appllcant, The application, therafore, is not

maintainable and is dismissed,

QSTTAMLﬁuhﬁf- ’ : Oéil k ' |
(3.P. Sharma) '

Momben (3] (I.K, Rasg tra)

Admlnlstratlue Memb er
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